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tion MIs. C tnt Electronics Ltd. (eEL) 
Sahibabad (U.P.) jointly by CEL and 
NRIX:! based upon the laboratory know-
how and design from CEERI/CSIR. Tho 
work is to start soon a formalities are 
completed between CEL, NRDC and 
CSIR; The demonstration plant will pre-
pare all en,aineering drawings and produce 
100 to 200 crv set using standard in .. 
dustrial practice . The sets will then be 
su bjected to field test after which Cm. 
will take up production on a commercial 
scale. 

Saving IndU8trial EneI'lY 

2942. SHRI ARJU SETHI: Will the 
Minister of INDUSTRY be pleased to 
tate: 

(a) whether any study has been: 
made for saving in<iustrial energy in the 
country recently; _ 

(b) if so, whether any inter-ministerial 
working group was set up to go in depth 
and suggest some measures in this regard; 
and 

(c) if so, the details regarding the r~ 
port and the suggestion made to Govern-
ment in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRV" (SHRJ 
VlRBHADRA SINGH): (a) and (b) 
Ye, Sir. 

An Inter-Ministerial Working Group 
under the Chairmanship of Secretary, 
D partment of Heavy Industry. w set 
up by Government of India to go iDLO 
various aspects concerning conservation 
of Energy in ,Industrial Sector. Energy 
Audit Studies have been made regarding 
aving of industrial energy in various In-

dustrial Sectors such as Paper. Cement, 
Te tiles etc. 

(c) TAe report of the Inter- ini erial 
Working Group is in the process of 
finalisation and i expected to be recei~ 
00 • 

Allocadoa 

2943. SHRI K. A. s\vAMI: Will tho 
Mini ter of LANNING be pIe ed to 
state: 

(a) the financial allocation for Worn 
and Housing to di1f rent States in 19831 

and 1984; 

(b) the full detail of llocation to be 
made to Andhnl Pradesh in 1983 and 
1984, giving district-wise figures; and 

(c) the ba is of such alloc !idn of 
fund? 

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) to (c). Tho 
sectoral break-up of the approved outla, 
including allocation for Housing as Well 
as Public Works for the Annual Ian 
1983-84 will be indicated in the Annual 
Plan document 1983-84 which will be 
placed before Parliament as soon as 
possible after the presentation of all tho 
State Budget. The full details of sec. 
tor-wi e allocation including those for 
Housing and Public Works in the Andhra 
Pradesh Plan for 1983-84 will also be 
included in the Annual Plan document. 
District-wi e allqcations are made by 
the State Governments concerned. 

Recogoitioo to c 

2944. SHRI BHBEKHABHAI: Will 
the Mini ter of HOM AFFAIRS be 
plea ed to tate: 

(a) the policy of Government to r 
grantin recognition to the Associatio 
of the Civilian Employee of t U ion 
of India; 

. (b) whether the employ of the 
tate Oovernmen can form od tio 

while in ervice of Union of Ind· on 
d putation; and 

(c) the action ta n by 
in granting recognition to t 
B~reau Employee oc· lion ~ 
anc with the e . tin licy? 
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THE MINISTER. OF STATE THE 
M HO FAI (SHRl 
NlHAR RANJA ' SKAR): (a) The 
recognition .. to th~ associ~ti<?ns ,of ,civilian 
emploYee of the Union of IndIa ' is 4t 
p e ent regulattd by a set of guideline~ 
keeping in view the major features con-
t ~ned in the I. ce teal ~tt ervice (Re-
co,gnition of ~er:vice .t\sso.ciation) Rul s, 
1959. 

(b) There is ~o bar to any ci tizen 
of Indi~ . forming 'assoc~atiop..s in t~rms ~f 
the provlsions of tlle ' Constitutiop of 
India. 

( c) The Government of India have not 
granted recognition to any employees 
as ociations of the Intelligence Bureau. 
The mattel" is mOt'eov~r sub-judtce before 
tbe ~~p,rerne Court~ I . 

p ementation of 
~tiv,e 

of 

2945. S~ . BHEEKHABHAI: Will 
the Mjnister 9f 0 BAFFA S b 
pleased to tate: 

(a) ' whether it is a fact that DO action 
i being taken by the Intelligence Bur~au 
in implementing the seniority Ust of its Exe.. 
cutive Staff despite several representations 
by the staff ht pursuance of the accep-
tance o · the Seniority list as 6nal by 
the Intelligence Bureau Administration 
before the Delhi High Court and vacation 
of t stay by the upreme Court in this 
regard; 

(b) if not, the rea ons thereof; and 

the progre s made in implementing 
eniority List of the directly recruit-
ecutive taft vis-a-vis ab orbees and 

et Us of the responsibility fixed? 

who 
at 

again t po ts m ant for ~ deputatioD.ists .. 
h,ve been a1l9wed to cop.tin.ue in the 
hi~er . posts purely .oJ! an ad hoc basis. 
Thi i a .stqp-gap arr geI)leJat· tth 
vi~w '0 ' ,~\V.oj~ing l,lat:d hip of , reversion to 
officers who have been p,r.-omoted earlier. 
These absorbee wiU .. be considered f if 
regul¥ promotion only j.Q their turn ae-
~Al'd~8 to their . :~evised seniority. 

C(Jnve.y~e Allowance 0 Executive Stall 
t '. d • J • It 0 I.. B. :" ,. 

2946. SHRI BHEEKHABHAI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Intelligence Bureau ad-
ministration has cut down the rates of 
conveyance ~ allowance of its executive 
staff since November, 1981 against the 
Ministry of Finance Orders/Rules in this 
regard; and 

(b) if so, the reasons thereof; the 
progress made in restoring the conve-
yance allowance and the details of the 
rC(~ponsibility fixed 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMEAFFAIRS (SHRT 
NIHAR. A JAN LAS R): (a) It 
is n0t .corr~ct that the rates of conve-
yance allowance of the Executive Staff 
of Intelligence Bureau were cut down in 
November 1981. Internal guidelines were 
is ued to all concerned to pass conve-
yance allowance claims above certain 
limit after exercising greater scrutiny 
at relatively senior level. 

(b) Does not arise. 

'w~ ~T ~ fri a~~ 
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